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I would say it is mnot a question of a
point of order or rules. We have,
unnecessarily lost about 45 minutes.
This Bill is also to go to the Joint
Committee.

Shri Namblar: There is no hurry.

Mr. Speaker: Why not we sit an hour
more? There will be no difficulty at all.

Some Hon. Members: No.

Mr. Speaker: It is not a question of
‘No'. Those who are not prepared to sit
may go. Now, Mr. Sondhi will begin and
we will have this up to 5 P.M. Then, we
will take up the other Bill.

Sbhri Kanwar Lal Guopta: It is already
3-45 P.M. time will not be enough.

Mr. Speaker: I cannot help it. I have
called Mr. Sondhi
1545 hrs,

MOTION RE: REPORT OF THE

trial Government employees in future,
laid on the Table of the House on
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resources will be lost to this nation which
it can ill-afford at this juncture. But I
wish to submit that the strike is not
directed against the public; it is not
directed against the public interest. [
would submit that in Delhi itself this
strike, if it takes place, will be supported
by the public. An important journal of
opinion has urged the Opposition mem-
bers the other day to realise their res-
ponsibility for maintaining hurmonious re-
lations between the Government and
their employees. We, on the Opposition,
are fully mindful of this responsibility
and it is in keeping with this responsibility
that we feel that the Government should
trust their employees. Trust begets trust.
We certanly champion their cause, not
because they are government employees,
but because they are the people who are
engaged in the work of nation-building;
they are the people who represent, by and
large, the enlightened section of our
society, and all that this section of our
society wants is a reasonable degree of
comfort in order to engage themselves in
nation-building activities. This enlighten-
ed section of our society, if properly
looked after, spells hope for India, the
India of our dreams, but if they are made
to feel that their interests have been
ignored, thea they will feel frustrated and
out of that frustration will arise conse-
quences which will be most unfortunats
for our country.

=

The hon. Finance Minister and Deputy
Prime Minister is knowa to have in his
mind a certain type of calculations, in
which there is, as it were, a process of
unlimited addition: Rs: 30 crores for the
Central Government employees plus Rs. 32
crores for the States plus Rs. 11 crores for
public sector corporations plus Rs. 14

politics, the theory of Domino Effect. Mr.
Mc Namera has been thinking of South-
East Asia in terms of Domino Effect, one
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his thinking on the Gajendragadkar Com-
mission’s Report, scems to have fallen a
prey to this sort of panic thinking that
one thing will lead to another and then to
the final disaster. I submit....

The Minister of State in the Ministry of
Finance (Shri K. C, Pant),

Another slab is also due. It is not
something in future.

An bhon. Member: He can reply later.

Shri M. L. Sondhi: I would submit
that one of his professors in office, Mr.
T. T. Krishnamachari, gave assurances
galore, and, in fact, I would say that the
Resolution of the Ministry of Finance
itself refers to the fact that the matter was
referred to the Commission for impartial
settlement. These are words to be noted.
The employees expected a certain impar-
tiality in settlement. That was the whole
purpose of referring the matter to the
Gajendragadkar Commission. What do
we get from the Commission? We get
perhaps one recommendation which seems
at least to spell hope. That is, that after
the expiry of two years or when the price
reaches a certain figure, revision of the

But what are the substantive recom-
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were, sympathetically whatever recom-
mendations have been made by the
Gajendragadkar Commission 1s, in fact, a
refusal to mitigate the hardships being
faced by a very important section of the
population, a section of the populetion
which is engaged in the work of national
construction.

In fact, we are not even left with a de-
finition of ‘dearness allowance’ in the
manner in which thinking has proceeded
in Government so far. It was supposed
to be a device to protect the real incoms
of wage earners and salaried employees
from the effects of rise in prices- But
whatever Justice there was in this defini-
tion is alse sought to be taken away. In
fact, the Gajendragadkar Commission
themselves say that ‘the rates of dearness
allowance sanctioned in 1965 were ro-
garded as inadequate by employees and
they demanded revision or arbitration’.
Government seem to have suffered a lapse
of memory. They scem to forget that we
in this House are aware of certain princi-
ples, certain definitions, certain norms of
conduct. Instead, a very dibious argu-
ment is raised of rising to help the coun-

The other day in a very, I would say
almost frivilous way—I use this word re-
gretfully but deliberately—it was said that

rupees and it would contribute (v price risk.
I would challenge the Minister to ask an
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a chance to inves? = the education of his
children.

"In other words, & is investment in man
which the Finance Minister seeks to deny
us by this measure.

He talks of ecosnmies, and I think tha*
in considering the Gajendragadkar Com-
mission’s report, he was concerned with
economy above all; and he is known to be
an economic expert amongst the statesmen
in the world. Therefore, is it difficult to
expect him to think in terms of real
economies, not superificial economy in
terms of retrenchment but economy in
giving up hare-brained schemes and waste-
ful schemes and schemes like the revolv-
ing tower on the Ashoka Hotel?

Shri Ranga (Srikakulam): And also
Bokaro.
Mr. Speaker: The hon. Member

should be very brief and he <hould give
some time for Members from the other
parties also.

Shri M. L. Sondhi: He expects a good
monsoon, and we =at only expect a good
monsoon but we pray for a good monsoon
aso. And we hope, therefore, that in
ar country where the price structure de-
mds upon food, since a good monsoon
# expected, if thew take other commen-
surate steps, there % no reason why for
the sake of madwisning the price-line,
they should bring »e much human suffer-
ag on the whitecollared employees and
me other Government employees.  This
very negation of the defimtion of dsarness
aliowance is something that we on this
side of the Housa waal never allow.

He has been kmwwa to ask for savings
and greater savinge- May I assure you
snd assure him through you, Sir, that we
@' the Bharatiya Jan Sangh would like to
o everything to foster public savings but
pot under threat, mot under divres? Let
him give the dearness allowanc. Then
we shall go to the sswvernment enployces
and ask them to subscribe 1o public sav-
Ings in as large-hearted and full-hearted a
manoer as he would wish us o do. But
let him feel the pulse of the nation. Let
fesl the pulse of the people. Prwci-

m
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an emergency. Promises have “eea given
by succesive Finance Ministers. These
should not be thrown away. . This domino
theory of dearness allowance must be dis-
credited because it depends . upon certain
archaic economic ideas.

What about the effect, on efficiency, of
denying people their right to a subsistence
level of living? Why has there been a
rise in defence expenditure? Why the
closure of the Suez Canal which bas
harmed us so much? Why our isolation
from the European Common Market?
Why our incrustation in the Common-
wealth, a defunct organisation? Why
should all these sins of Government be
visited wupon Government employees?
What of the ideal employer-thesis that
Government should be the ideal
employer?

Therefore, I submit that hundred per
cent neutralisation is justified. If there are
any shortages, these are man-made shor-
tages. Our country has been endowed
by God with all those requirements of
good living. Therefore, the question is
about the capacity to bear and the capa-
city to pay.

I submit that Government have the
capacity to pay the amount in cash and I
submit that the Government employees do
not have the capacity to bear price rise.

Fmally, I would say, and I say it in all
humility, that for a person who belongs
to the Gandhian tradition, it ill behoves
him to wail about the stats of the
economy. Gandhiji never used to wail;
he never used to despair; he used to work
for economic salvation.

We in the Jan Sangh want an efficient
Centre. That does not mean overburden-
ing the Centre. I would say that let the
resources be given to the States. Let them
‘have mote resources, bdut lét the Centre
keep a deécisive and strategic comtrol to
themselves to advance the perpetual
endurance of our sacred Union, our
Bharatavarsha. But the Finance Minister
‘when he looks into this problem scems
to feel that he is carrying the whole bur-
den on his shoulders, and he is, if I could
use a jargon of modern political sclenon
suffering from what I would call inflama-
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thinks the whole burden is om. his
ol

Mr. Speaker ;: Le the hon. Member leave
something for others also to say. He is
taking so much time.

Shri M. L. Sondhi: I shall conclude in
a minute.

When he was meditating on the
Gajendragadkar Commission’s report, some
of us thought that he was like a pearl-
diver who had gone deep into the sea to
bring out some waluable pearl which we
could thea show to all the Government
employees. { am disappointed and .ny
final feeling is that let him not follow the
example of that rather ill-fated Buropean
character Don Quixote who used to tilt at
windmills. It is ‘no§f Government
employees who should be squeezed. The
chances of getting what he wants for this
sountry, real economic progress, are bright
provided enough judgment and a certain
honesty of purpose are brought to bear
in public life.

Mr. Speakar: Motion moved :

“That this House takes note of the
Report of the Dearness Allowance
Commission on the question of the
grant of Dearness Allowance to
Central Government employees in
future, laid om the Table of the
House on the 6th June, 1967."

One hour we have got. I would re-
quest friends on both sides........

Shri Nath Pal (Rajapur): How do you
reach the conclusion of one hour?

16 hrs.

Mr. Speaker : Forty minutes you wasted,
| do not know.

Some hon. Members: No.

Shri Nath Pal: Full two hours and

mae.
Mr. Speaker: T will call the Minister
at 5 O Clock, and then each one of
them I wﬂla.lbwhoraixmlnuln.
IR ? i

-+ " -
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Shri S. M. Baserjee (Kanpur): We
know the views of the Finance Minister.
We have been discussing with him for
the last few days.

Mr. Speaker: Then, why do you wasts
the time ?

Shri S. A. Dange (Bombay Central
South): A continuous debate on this ques-
tion has been going on. The political-
party leaders had an interview with the
Finance Minister, and yesterday, speaking
on another resolution, the Ministor of
State also had some arguments against
vur demand for cash payment of dearness
allowance. Therefore, nothing much new
remains to be added, no doubt, but then
some points have got to be restated, so
that the viewpoint of the workers may not
go unrepresented or misrepresented.

16.02 hrs
|SHrRI BaL RaJ MaDHOK in the Chair)

During our talk 'with the Finance
Minister. i.e. the Deputy Prime Minister,
the whole question was pivoted on a
single point, that, as he claims, if Rs. 175
crores equivalent to 20 points rise in ths
dearness allowance in the cost of living
were paid to the Government employees,
pumping Rs. 175 crores into the system
would start a rise in prices, and then that
rive would again demand a rise in dearneas

Il and therefore the cycle cannot
be checked.

Therefore. he starts with wages. We
started with prices. He said: you give me

myelr.donotukforthh,udlmll

away. 'What is the satisfaction to Govern;
ment employees afier having been starved
for one year of Rs. 175 crores, if the
Finance Minister walks away saying he is
a failure. So. that is not the pleasure that
we want,

He starts with wages; we, in theory,
start with prices, and this is & gerpetual
quarrel going on in the world of theory,
in the world of economists, in this contry
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and every where. All the cconomists of
the bourgeois or capitalist class, trace the
risc in prices to a rise in wages. and all
the economists and theoreticians of the
democratic movement, the workers and
the people say that the prices are not
made by wages. And in this I am not
alone as a sort of communist parly
speaker only. The leader of the British
TUC denounced the freezing of wages
by denying the correctness of the
theory that a wage freeze would freeze
prices. Mr. Reuther, the American leader
of trade unions, who Is very well-known
and who supports all the American efforts
at killings in Viet Nam, even he rejected
the theory of wage freeze.

Therefore. this theory, which is dis-
credited everywhere, which has no-
where proved correct, is now being taken
up by the Finance Minister in this country
because he chooses to follow outmoded
theories of capitalism and does not see
that in this country, in order to build a
democratic India. a socialist India, this
theory should not be held invalid.

So, our appeal to him was this. For
the last six months the Government
employees have not got their dearness
allowance increase. Then, why were
prices rising? Who was then making the
rise in prices? Those who control the
wage goods are responsible for the rise
in prices. 'Who are controlling the wage
goods ? Open the report of the monopoly
commission. The whole pharmaceutical
industry in certain essential medicines is
controlied by two firms and they dictated
the prices. The prices in textiles are con-
troled by a single federation. It may have
400 mills but they dictate the prices and
the governmeant who gives them price in-
creases as they did last time who have got
bank advances to hoard food are the peo-
ple who are responsible for rise in the
price of foodgrains. Therefore, these are
the people who are to be taken possession
of first and cured of their habit of mobi-

lising profit. if they could be cured at all -

If they could not be cured, they should be

“Yrozen” completely, either under the

Preventive Detention Act or any other Act
“ and then he cap ask us whether we want
a wage rise or not. That is the way to
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control prices, instead of starving wage-
carners. This argument has not impressed
him and he says: believe in me and
allow me not to pump Rs. 175 crores into
the economy. What does it mean? It
means that the prices will continue to
rise and with the existing demands, an
additional Rs. 175 crores is put into the
pockets of the traders and the manufac-
turers and they are given super profits of
Rs. 175 crores for the next one year until
the Finance Minister is convinced that we
were right and he was wrong. That is
one method of giving Rs. 175 crores of
super profits. When he does that all the
manufacturers in the country are going to
do the same thing; he wants them also
to hava a wage freeze or a wage cut to
be carried out. That means again that
this government is not only doing this to
save governmental treasuries but is doing
this in order to give extra profits to the
already profiteering interests in this country.
That is another effect it will have.

The third point is this. Let me quots
for your reference the study of prices made
by the Reserve Bank of India, economic
division. In this country the cost-push
theory of price is pot valid; prices have
risen primarily because of the demand
for food and the food prices have gone up.
Therefore wage demand arises out of this
rise in prices. It say: *“Thus therc has
been a price induced wage spiral in India
in recent years.” It is not the view of &
communist; it is the economic division of
the Reserve Bank.

If he wants to avoid pumping into the
economy more money, why has he given
Rs. 268 crores deficit financing to be
absorbed in the monetary system of the

has tried to answer it but it has been &
hopeless attempt and nothing has been
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system in order to keep down the workers
in the public sector. The charge of this
force i going to be Rs. 11 crores as
stated here. This security force in three
instalments of seven battalions each is
going to cost every year about Rs. 4
crores. To stop the public sector workers
from demanding Rs. 11 crores the govern-
ment is prepared to spend Rs. 4 crores on
the security force, in order to beat them
down. But they are not going to save
the Balance of Rs. 7 crores; they are
going to lose more crores. That only
shows the way in which the policy is
being carried out on behalf of the govera-
ment.

‘The last point is this. Shri K. C. Pant
advanced some arguments  yesterday.

He said that the majority of the Ministers
coming from the non-Congress States have
agreed to it. And he read out the names
of the parties who were in the Govern-
ment, one party being my party. Yes.
The majority of non-Congress Chief Minis-
ters are not necessarily Ministers who do
pot subscribe to the Congress Minister's
theory of finance. We are not responsible
for that theory. Tf those Chief Ministers
oppose a wage increase, we will oppose the
Chief Ministers where we have the power;
and we will throw them out. On this
question there will be no compromise.

Secondly, there are now seven Congress
Ministries and to make them a majority—
three or four of those States like some of
those where we are not in a majority.
where we are not in force,—there, youn can
have the majority, of the Chief Ministers
to support your line. The Kerala Minis-
try has not supported it. The Cabinet in
West Bengal is not supporting it. The
Bihar Cabinet is not supporting it. The
hon. Minister here quoted that the Bihar
Cabinet gave a deferred payment. Bihar
is in famine. Declare famine throughout
the country, and then come forward and
say, *Please have deferred payment.”
(Interruption). 1f you are so bankrupt or
famine-stricken. you can declare it.

Mr. Chabrman : The hon. Member’s time
is up. .

Shrl 8. A. Dange: Therefore, the point
s this Merely scoring a debating point,

as ho was doing yesterday, is no use.
Because this is a problem of six millioa
workers; their problem of livelihood.
Government has money; it has already
increased the taxation. It is already pump-
ing deficit financing. If he frightens me
with the prospect of deficit financing, well,
deficit financing by itself is not responsible
for price rise. That also is a wrong
economic theory. I would say, “all right:
put in Rs. 175 crores as additional deficit
financing to the Rs. 268 crores which has
already been done and give me my DA
increase.” Even in spite of it, the prices
can be held, because the prices are made
by the bank advances to feed your mono-
poly houses who get the advance and it
is these 75 monopoly companies who arc
controlling the price and are dictatiug
things to this country. Therefore, freeze
the prices first and take over the banks.
He will say, “I have heard you saying that
so many times.” Well, he will hear the
same thing again and again because you
are also saying the same thing again and
again. (Interruption).  Therefore, take
over the banks and you will be able 10
solve the problem of prices. Smash in
some of those monopolists who are con-
trolling the basic goods. You will be
able to hold the prices.

I can understand and lmuuptl:he
statement that you want to hold the pricc
line. Please then take the correct measures

of the workers. So, in the end, I will
appeal to him again: if this appeal falls
on deaf ears, then, the Government
employees’ organisations are taking the
decision, and we in the central organisa-
tion have taken the decision that we are

wingtourryuﬂimmtetlihonllﬂl
September or on mydltethﬂhacoep‘led
by all. in order to register our protest
against the policy of the Governmeat which
is hitting the working class in this copntry.

oft ek worh (Terk-zfier)
2 et forey wieft ¥ e & ok vl A
g shwtat & sfafdidt
¥ g e & A F arrher e
Afier #1€ ot S o frer Aot o &
Y forer qran & 1 o @t S
w7 § fis wgard WO W AW AE
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o § | UF A9 §3 ara i Far
TSR ET AR A AT @gr d o
ug %1 o1 @7 § fF e wmmw ¥
wgaTE wat * femr aY 175 w0 swar
HTETT H1 qEOT 24T 9%7 | F gq &
9 GH A1 HT AHE FT AT TgAT §
fof sRTC ndEETE T wfaw g foente
far war wgaTE werr, NfF gue F
g W FTh sHufEl wogqe
7ot § waife are sfawe & 91 g
W XY W AT oF oY 39 3O w2
FE F KW TIANCFT FawT
femd, AN IT AR A IR T T
T ¥ FRAta@t #11 fE @g
forezramr farey wieft o & ok a5 wem
§TAT T AT TIAT, 175 FOT 78
sy FFIT ¥ wAafEr F ay #
faer st ®Y 7E A wrfed, 7
qrTT QTS TG & s &
a ¥ waqa ofes dT se@ima &
ol & ax ¥ 1 @ ag w1 o
st g fF 97g WY wgatE s agrr
¥ ww faviewa & gy st
FET O EES A AT 1 e
¥or g & T A ¥ fr 16 oy
oY AT ag A g foawd qer &
FMT & wawgar da1 § T Ay gar
oW fF $09 ST &Y FO% F 9% daw
§F HTS GAT WG AT 7 7T 7 G waAv
fwmr § WX gaAT Tfm 78 wrE &
T Ay At ¥ 7 Frerer vy € Wi
fopTer T A FHATE] &1 2
¥

T T §3 W1 STET ST g
g oy femgm varaga &
< % TTH g G ) F @ Wl
T FEAT A E | TF I IA9)
gz femrn wga § 5 g &
vt Al AW T wTeTe ¥ YR
N & w1q fom w7 fggeoe ¥
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N Y g4 A T FF F o G
3 o7 G fowr § uwt gw W
FHAFAADFATH AT A2
M AmM N A FOF AT I AT
St & a1 gEwT o § wawa g @
for 9 & 2w ot 9 oferr % ag
T AT 7 o §

T STIHT T HTATE WA =S
FT 9 W4T § TF AT IAHT qAG A
fergeama # g % o & 79, FrEATS-
TfY gt ¥ 318, Fraw & fog gravas
AT § a9 39 ¥ 925 wfawa a7
T E | AT A §F g1 FT AT FLUY
w7 AT AT FEA & | AfFT wq ag
W fr ag wfawa g amar gan
TR, AT A g g &
oroET % femmr awar g & s
ooz a9 faa 9 781 ¥ I7 ag wlhwwa
AT 411 gl & ArowT @w A1 97
ag a9 712 feamT AT g ff -
TeF FANA #1 e & 73 Tvacow
9T 1 fomm gaT &, SO WO AG
?ﬂ'ﬁﬁ’rﬂquTt

“Government had announced its
intention that if the employees are
dissatisfied with the extent of
neutralisation of the rise in the price
index effected by the grant of DA,

the Government would refer the
matter for impartial settlement.”

T TORTLHT FEATE R | |TT AT FT
TETEr A R gy ¥ @ fremrd
A Fari g, gy gg ava feargdd

“....tqg recommend at what rates
and from what date the revised DA
should be .granted to the said |
employees.”

ooy IW sfRw ¥ &g a1 fE
ardt # qwx F W wwed g7 &
et qeeTe e g€ @ W 0w



19211 Report of SRAVANA 21, 1889 (SAKA) D.A, Commission (M.) 19212

HIH! HERAAT & ST TIHTCFT
wfawT 1 aara o1 qrex dwan e,
WTHT ag fE«r ¥AT q¥r W I«
sfams & arox w7 a1 fe qomn s
fear agnr war g afgd o
17 & ardra & g7 Tifgy | I
sroAt frmfor #re o a6 R 9%
&1 § W ad wrE arz-faarz Fr e
TR

16.18 hrs.

[Mr. DEPUTY-SPEAKER in the Chair.]..

qwEt w7 zw faw @#r 7 fay 7
a® It & A 4 g wgrar
TIETEHTH1 I FEHT § ag 18
Anfwras gw@ T §, T 9T T89
T Y aFAT g 1 73 N o § wmar
T 7T ATT | T AT HT F4TH
Fr w€ g g A o wmowT a7
& ¢ fF fo &1 @t al W
T AT AT TAE) wwe ¥ A0
# wowt ag W agarn S g
FH it # £% a1 § st ag v
fopridw & ag oot 9 & | §fe
st wEYEY, X8 Sfaw &1 fawow
FY T ATAY GO AT F A7 qraATACN ¥
FawT ary wdr areft § o g awwmr
TRATAR T | Ffew W W fE
a1 gragr uF fadas ¥ ar ¥ ot ST
wropE gat & daw Sefiga fawgt-
fedt e faer @ omar §, O @F A€
gfer ®re e AT A @ & e faw
T WY WATAT & FE FoaAr afeww
#T qerRiFw ¥ 1T §G & faw
o+ v7r or w &, 1@ e dar ram
FA ¥ fag a7 ok qw § ¥
gt I T 7 57 & o away 6,
WFARTIALAG G | A e TS
T WEET WU 97 | IgF 9 WO
“feadarr A ¥, #YE T g A X

ar gafag w9 7 oF FA7 85 AW
T9GT AT T F1 AuAr w7 fogr
&fer ot g v o7 e AT &
Y ET FT T 7T § fo & o e
b owr % Y oaew @)
a mETeRT w8 e ¥
whaqi @ sl s & qd ¥
wiedfedt & wamw Haeg Yo g
I AT 1% ) AT T, AfeT IaH
g1 mar § o wredfed & ant % gart
st ok gwrr wia § fr s e
SUTEA & @Y A HH a9 K7 A7 |

“It has been urged before us that
the Government of India and the State
Governments must set a pattern of
austerity in the conduct of the Minis-
ters and in the general manner of
administration.”

w7 FEY § AL A e F
§, 1 "fa-gzw o GO ¥ e
FAT Wfgu, wfaat wifs & safwy
o & s wfgy | fow ger W
wfafaus FHard, TR 9T HTE, AT
areft ey, w1 i qn W W TR
¥ amea Ag @At ¥, W 4 &
wfa-aem ¥ feq & fw e arfed
aZEA FT aLwT wwar § 1 Wi fee
giggraar g, Am KT wgr oA §
a2 gt wifge | fomr awy #
vy saferma draw § wrdfet wny
For ¥1—fus feara & fory e, afer
wRg H— 71 gy § 2T farar,
Fa% wred gt & ard # am v @ w0
w1€ A faw a1 wrA wiawrcadi §

- & qeraT & wrq faer wolt & wgen
argan § e g sk ag o o
1 7 a3 1 11 feame ) ardw
Fafm gerd whafat Sy &
Frrarget) et grten andr
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a fawr deft ¥ w1 fs we g AT w0
®T T FF AR IO A FILR
¢ T I o Y a0 7 o oft
&Y a%aT §, A I v i gw
wWeTawr ¥ & aman g fe o o
wfea §, wife =t qua & g war
¥

¥ wvag ¥ qEH FT @ FEL
ot §, ¥ FifT A AT FE AT E—
sgraaTd fram Fardar g
a9 3% IN ¢A FY gATX 99 @ |
# wivt F<AT 4vgan g, Form € o w7y
faad 7 e AV # we
Ty ax g w fpat ar, fs s Y S
¥ ag a1 3 § AR aw T
st w1 g dE GEO A AERE
T 937 &, Tafew a8 dar s ¥ A1y
v A it w1 27 Trfeg

& avs g ¥ IR g R W
o ATy frE fam § weew wE W
8 Bt 7 T AT WS F1 qg
da|T 7 FFT, g FAACET F W
WA ®1 gFa W frem w1
sty fear T, @ e S Adr
wgET ag ax W fE & aTd wd-
wifcat ®1 7df 91z 7%d | & qur
FE fF 11 faasa & gt 8 @)
aoere wY fagt ¥ faema &1 &0 @
WY | A TR AW KT GW qQWIAT H
TR |
Shri Nath Pal (Rasjapur): Mr. Deputy-
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obstinacy dying hard. He often mistakes
obstinacy for tenacity of reasoning.
Barring this, there was some very cordial
and frank discussion between us, He was
very lavish in offering sympathy but very
stingy and miserly when coming to im-
plement that sympathy in cash. He was
offering a plateful of sympathy, a dishful
of sympathy. Unfortunately for us who
were invited to that repast there was a
little difficulty in partaking in that plateful
of sympathy because that plate was cover-
ed with an iron cast mapkin which he
kept on reciting.

Briefly, the issue is like this. The
Gajendragadkar Commission states the
issue like this:

“We have thought it necessary to
draw the atiention of the Government
to the fact that we have bcen oppress-
ed by the apprehension that the pro-
blem of rising prices may pose a very
scrious danger to the whole of 'our
national economy, unless it is tackled
effectively, comprehensively and with-
out delay.”

Then the Commission says:

"We have already mentioned that
the living cost index has been regis-
tering rapid rise almost from month
to month. In fact, whereas it took
8 months for the 12 months average
to rise by 10 points, the next rise
of the same magnitude was witnessed
in six months.”

Now the Commission says:

*“We, therefore, recommend that
sutomatic adjustment in future in the
manner indicated by us in the Table
in Paragraph B...."

Here comes a point of dispute between the
Flnance Minister and the rcpresentatives
of the Government employees.

“After examining all the considera-
tions involved, we are unable to re-
commend any alternative form of
assistance......

1 am sure Shri Morarji Desai has read
this part of the recommendation but for
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the benefit of the other members. who
might not have bhad the time to read it, |
am emphasising and reiterating this para:
..any alternative form of assis-

tance which might be given to ensure
real benefit to Government employees
without necessarily increasing infla-

tionary pressures on the economy.”

Shri Gajendragadkar is very clear in his
mind as to his recommendations. He has
categorically rejected the possibility of
what is due to the governement employces
being imposed on them in some form wl
deferred pdyment, as the Finance Minister
obdurately and tenaciously has been trying
to hold.

What is the malaise that has given causc
to this kind of attempt? May I invite your
attention to some recent studies done in
this matter. Shri Morarji Desai and some
of his colleagues in the Congress Govern-
ment are never tired of telling this House,
though he used sometimes to champion
the cause of the underdog years ago, thai
inflation is inevitable since we are com-
mitted to development and growth. This
is a fallacious theory which the experience
of other countries has now blown to pieces
May 1 read from Inflation and Growth,
in which it has been pointed out:

“The available statistical evidence
suggests that rising prices discourage
economic development and rapid
inflation seriously inhibits growth,™

tion i ?
this time should not be incloded in the
time allotted to me; this is grace timo—
Sir, you must de fiir to me.

sccondly, that a certain prics rise is in-
evitable,

Shri Morarl Desai: That is all right.
It is not inflation.

Shri Nath Pai: There is a semantic
difference. What he calls continuous rise
in prices is technologically and technically
called inflation; of course, there is semantic
difference. 1 am glad that be is agreeing
that he has made this statement.

1 am just showing the fallaciousness of
this argument. During these two years
the annual average weekly index of whole-
sale prices rosc by only 2.4 per cent per
week. In the fourth page, cmphasising
the last three years of the Third Plan, the
risc in prices was of the order of 29 per
cent. The rate of price rise has con-
tinued till 1966-67.

If there is continued inflation in this
country, who is responsible for it?
Certainly, you will agree with me if 1
suggest, that it is not the government
employees, that it is not the fixed wage in-
come group, it i pot the agricultural
labour, it is not the school teacher, it is
not those who come in the lowest income
bracket, it is not these people who are re-
sposible for continued inflation in this
country. The responsibilty for this has to
be borne by those who are occupying the
Treasury Benches. The mlifake is theirs,
but the penalty is to be paid by somebody
else; that seems to be the sense of justice
of Shri Morarji Desail

Shri Desai, during his reply to the
FmMumy;Mntham'o

usual tenacity, rejected it. 1 wish he had
bear a little more of logic,
rather than cling
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[Shri Nath Pai]
ing to Justice Gajendragadkar. I am ‘pre-
pared to give it to you. But 1 am nw
prepared to give it to you in the form in
which you are entitled as per the Commis.
sion’s Report. I am going to giv: it to
you by way of deferred payment.” Why?
The reply is, “If I give you in cash, the
mﬂ.monu-y pressures will be increased aud

I am lshns a very simle question: Who
is responsible for this inflation? s it
the Government employee 7 Is it the man
with fixed income? Why are you (rying
1o penalise him for the sins committed by
the Government? The whole trouble
arises because of the failure of this Gov
ernment on the economic front. For this
faulure of the Congress Government, who
is to pay the penalty, who is to bear the
burden ? It is those who are less qualified
to bear the burden. Ii is precisely the
victim of this who is made to pay the
penalty. If Mr. Morarjibhai Desai and
the Congress Government come forward
with porposal so that those who have
benefited from the inflationary economic
policies of the Government were made to
pay the penalty. we can understand that and
we can cooperate with the Goveroment.
It is precisely those who have pad
through their nose due to the inflationary
policies of the Government that are
being called upon to pay the penalty by
being asked to take what is due to them.
not in terms of cash, in terms of bonds and
defence cerfificates.

There are patent inequitiese about the
suggestion of the Finance Minister. He
will make much about it and, I think—
he is really more eloquent these days-
he will tell wus, “I sympathise. I under-
stand, my heart goes as much as that of
anybody else to the poor employee. Mut
what shall T do ?".

. Mr, Deputy-Speaker: He may try to
conclude now.

Shrl Nath Pal: May I quote this?

“The First and Second Agricultursl
Labour BEnquiries conducted inl19350-
51 and 1956-57 respectively indicate
that in 1956-57 as compared to 1950
351 agricultural labourers had fewer
days of work. Tower real wages per
day, hewvier burden om debt per
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household, larger number of house
holds in debt and bigger deficit in ke
housshold budget”

This is the lowest income group in this
country. 1 will ask Mr. Morarji Desai
only one thing. Who is paying the penafty
for inflationary economic policies followea
not only by him but by the Government as
& whole. Actually, when he was made
o resign upder the so-called Kamars
Plan, ¢ was about to make a new depas

ture and, with his characterislic couram. .
he was about to accept mistakes and W
to make a new departure. He was give.
a chance. 1 do not hold’him entirely
responsible for all this. But it is his lion's
share in this. Then, this what 1 quote:

“It is certain that the poor were
worse off in 1966-67 compared 1o
1961. Per capita income in 1961 and
in 1966 was almost the same Rs. 32%
at 1960-61 prices. Diirlng this period.
conditions in agriculture deteriorated
considerably........

The per capita output in agriculture in
196556 and 1966-67 was the same. Thar
is the lowest for that period.

1 want to conclude by pointing out onc
or two things to Mr. Moraji Desai. He
has indulged in a very strange play with
some flgures. What he owes to the
Central Government employees is Rs. 60
crores. In order to frighten 0is, he says.
“If 1 give you this much, I must think ot
what State Governments are going to pay.
What about the public sector undertakings
employees ? What about the State Govero-
ment employees 7 And he has given a
huge figure. Certainly, he has become the
Christmas Father of all the empoyees in
the country. He has taken the burdgn om
his shoulders. I concede to him as the
Finance Minister of the Union Govern-

,ment that he should think of the economy

as a whole.

Tbc:u.htdounolaniwnroutqurm
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the Governmaent? [ think, he is making
a beginning in the wrong way. 1 muw
tell him that we are not at all convinced
by what we heard from him. In the first
place, 1 must tell Mm, s is not seme-
thing  that the Central Government
employces demand, It is the Governmeni
“of India which appointed the Gajondra
gadkar Commission to loek. into it. He
has not given to them what they were
entitled %0 and what they asked for. He
is giving omly 90 per cent neutralisation
amd Mr. Morarji Desai is even denying
that. 1 know his anxiety for the econom,
us a whole. I think he is making «
beginning in the wrong way. Exactly.
seven years ago, when there was a similar
occasion. when this was discussed, you.
Sir, participated in that and you told us
an o who was responsible for the step
taken by the Government employecs.

History has a very bad way of rcpeal-
ing itself, but M wise try to learn ~ome
lessons from history. Mr. Morarji Desai
was the Finance Minister in thai year wheu
the Government of India employec.. fo
the first time in the  history of a fre:
country, resorted to a strike. That strik:
was crushed with an ircn hand and thal
was the only victory fhat the Government
of India had won since Tndependence. that
is, it had beaten down the half-starving
employees who had been kept on a sub
sistence level by the Governmient. Mr
Pant admitted that 21,000 employees were
irrested, 45,000 werc suspended. and he
:ame here to this House gloating over the
spurious victory of theirs.

I have to quote something from a con-
fidential letter of the them Prime Minister
This wil be my appeal to Mr. Merarji
Desai, the socalled steel man: let o'
strength be displayed before ‘the half-clud
and half-starving government employees
That steel, if at all it is there. has to be

displayed in some other sphere.

Then let us not forget this: it will
not be helpfill fo hold the Prmsponsitility
of the trade union leaders as the camse of
the strike. Nobody wanty a strike; the
government employees want it least. Ru
you drive them, yom fosce them. yow do
not give them any other aliernative: vou
close everv door and when they resort lo

1926 (Ai) 1SD—S5.

the only weapen. thoy have, then yqu hold
them responsible as the people who are
jeopardising the security and the economy
of the counfry. The nation will not accept
this plea; the falacy of the plea has
already been exploded.

Before | sit down, I should read what
in @& confidential Jetter. the then Prime
Minister Pandit Jawaharlal Nehru had to
warn his colleagues:

“We have thus far not evolved any
adequate machinery for the rapid
settlement of disputes of this type.
The Government's way of dealing
with such matters is a leisurely way,
and months and even years pass
sometimes before we come to gripa
with the problem; a problem which
perhaps could have been solved with
greater case, becomes more difficult.
Frustration takes place and passions
are aroused, and these lead to a con-
flict which is ultimatelv good for no

nne .

I want to plead with the Minister : let
us not strike a false posture, let us sec
who is bearing the burden and let us Iry
to relieve the burden., at least from the
shoulders which have carried it too long
and too patiently. It is the last straw
that breaks the burden of the camel and
he kmow who is the camel and how
patient they were in this casc. T hope thai
Mr. Moracji Desai will discard the false
posture of strength and will come out in
a real conciliatory manner. The real
strength—t is no weakness—in a reshly
good man of strength is to ses the truth.
even though it is a little late to sec the
truth sometimes.

JoTSr WgEw, Wt % A afefoafy
¥ &% & g ok fag g Tl @
fe ¥n fawg o A" o QT FF
agT wravas  gwfen  fr o aga
fergter &1 svr ofY oo & wrar § o &
arg faer wat ft ¥ sar i oy ofrw
ATAT ATEAT § | TF AR TEHT HHA
AN FN o v ag wmr 2
fora % g ae Pt ot & fsoga
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(st wreft amer af@)
e & st & fag 2 =rfge
o g e § e ot oft 37 Y fawifon
& 39 & gw aFafe &1 ww s s
g mddr W e feen @
fe #% ag war s e gA A 27
ag gud o ¢ fow w1 g faw
WA ot WY FT @) 9T gF W ¥
W€ FEAT g g A Fagrw w1 oA
¥ i § g a7 & fe o maAdz Wy arg
e @l § v @ wfent ¥ e
R & o v g wrd g § Wi
TAHE § ¥ qE AT § W 9
i g e g e A
Freg 3% & s § a1 ¥ madde
#Y G § F Q@ gl, T FAI W
§F T Y ATGT B AFT AT ENAT 8
o T I¥ 9 & ggd w0 § W
o w FIE e g1, AY @ Ao
® W A A ATFC XA I F UL
feqr fom &1 fegeow ® s @@
o K ag aff 7g eva f& 9
R oo 7 7@ fawg o wwAr wfdas
T T gr, Oy AT gady § 5 w
ag age § dfew oF fov ag giw
% 9% wafew ® § a1 IwW
fote €Y §, WK TAddE 7 99 § #r
Foe @ &1 Sfew F @ gEd A
AT 9, A fieedt o & g% ag & A
@ wT #Y W a1 favarw fadt ®1
Y g o & vy Wt ag frAgw F
wiga g 5 o wrw A qF Ao A ¥
Fergrterea & efreTe &7 o § i g o
#ggiuw 7 fow o Mfema
a0 ot fewrton Y § 9w fearim &
aw @fog .
& 9 ¥y wfemd w1 e §,
wiww 7y o1 aTE § 9W B W A
% fot At S € wo Sd witw g
wg v § Wiy o % difm &
NTGT 3AT WG FY § | & A Faww q7g=w
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aa § 5 oo g &Y T anfgd
X ¥aw ag Fgn wgan §, dar e
wwwar g, 5 fordt geofo ad
Hza madiz geemde w1 foeer dan
foerar &, favey @ o® 7 e Re
TN & pHATES 9T q%aT &1 9
a¥ fa=r 17 7Y awar | o W ¥
#1 fawron gf  aw afems sreciew
%, gt & ar¢ @Y a7 §, 1@ N7 w7
St A # frem &0 g qar
Fg g% & oficrs weeiew § @
FHATN F19 F ¢, T8 19 1w
g 95T | Far A o W §
vt & fF 60 0 Y gt Y
I8 311 wfer gud 60 FIT
ULERuLE L Ecs IR CRIE thl
HT FT 21 g FgEar g fw oww
T FT g 9T 2 & | HfEw W &w
oY 290 ¥ fag darc +ff &) 79 @
94T Fgr & " 7

T OF T Ao H1g fAsT B
# Y@ E oW F §4g ¥ & T g1 §
fr wifa®z oz oF Gy o g fre &
T T 34T foan oy A 9w F
for wow a9 &1 I® & wraAy fafewa
¥ for suar w4 & wwar @, &few
o7 F1E HYC F19 g1 A A4 B
¥ &g Iarc Agl o o war | w6
ferlt wre w9 ¥%E YT FAT AN §
arogE F1 v & A g1 99 A wi,
afeT &% & &7 wdr §ar oeT }
oy,

it wrvw g : Y, Y | ()

oft wrelt e ot : & ag T FEA
fr off orgw w0 &1 @ A IO
TR Fg | sER WA g |
Tt wmge st g gt o 48
W & agi dsT AT § | & g fasre
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W & Faw ag wg I
: (=) W w wwwar § @ L,
@ for ot wrg vg owfad | ax o=
1 & oF o g T § oo
sHarfeat ®Y aiw ® § www F w @
ar =g wor aEY gt sifgy fF ag &
ar arT qre ¥ oq ot ¥ AE 9w w1
Fod femr it s & fog 1 aed
71 forr & fag wifadz o & s
7 faer gFar | 9@ § aga @ Wk
Wt svraZ &1 wa ol ga w g
€ BT FAET WX HT F FH AL
Fa1 wHwfeai w1 wec ¥ far 9y
qg AT AT § |

Mr. Deputy-Speaker: Now, Shri S. M.

Bancrjee. He should take just five minutes
and be very brief.

Shri V. Krishnamoorthi (Cuddalore) .
How can you neglect our party ? We must
also be given some time.

16.44 hrs.

|Mr. SPEAKER in the Chair].

St ®o wto wadli (FTWYR)
weaet 741w, § az waa g v g
wEgnfragn N astg Emar
o gt frerd faraar § 5 ag #e9 &
fe 3@ 175 FUT 597 F) a€@ ¢
Wt fgrgears & qrw ag Gar § @
BgF A Fg A T mH ¥
&l a8 TTIT T AT FLFTT HT AT FHIL
frer st ot #7 f5 ag dar 7 =
arfeq, #dffe @I wamw F wo
T # Tro To F a7, ngmt & for
far famn, dfew sme 2.

Mr. Speaker: The hon. Member should
be very short.
already spoken on behalf of his party.

Shri S. M. Banerjee : I have been plead-
ing with you to give me some time. To-
day is the last day of this session.
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Mr. Speaker: If two or three Members
are going to speak from every party, then
we shall not be able to complete the
debate.

Shri S. M. Banerjee: Even if you are
harsh to me, I would submit that you may
remember that......

Mr. Speaker: [ am not harsh at all.

Shri §. M. Banerjee: | know, Sir, thal
you have been very kind to us. You arc
like a coconut, hard on the surface but
very soft inside.

Shri Nambiar (Tiruchirapalli):  What
is this? The Speaker is being compared
with a coconut ?

Mr. Speaker: Now, let "Shri §. M.
Hunerjee continue his speech. Let hum
not waste any more time. '

Shri S. M. Banerjee: 1 would not take
more than six to seven minutcs,

# v @ a1 f& aror gt AT
N qEAT § AT 175 FOF Yo FT TH
& 1 o faer walt ot & aTw 0¥ & qew
i w1 5 faar § f q@ S v
srafai ¥ e s v ag T &
e dare it & gl sfefedfede
A1 qFT T & F AT §
T fer it s wgr & fr aff 8,
T gL AN T fAR 60 wOX
WA G AT |

WX WY gHIR 22 WTY §ORTQ
Al T I g AT 3T av % 1947
WAy freas @) @A oW
1952 ¥ ag et fir sk @ Wy
gt Y 8, dar fir g ¥ v W
FATH T A AE WA arfim 165 &
¥ ®T 175 IT 200 & FIC 1% difwer
& wrefy, o I s fn 7y s
vt wgar werr Y §, afew avetg
w1 Qs fgemt &1 iRt 1992 W Qw
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[Sbri S. M. Banerjec]
w0 w1 faato fear frg &1 T
arefirer w32 91 1

wrefrer wRer & war fn

“This question of tremting as pam
of pay » portion of the dearness
allowance now granted to the Central
Government employees has been
engaging the attention of the Govern-
ment of India for some time. The
Government of India have now
decided to set up a committee con-
sisting of non-officials and officials to
conduct an investigation into these
matters aod make recommendations
to Government on this subject.”

1952 ¥ ot g faw Fat ¥ g
Faar 6 37 F TEAg 7 Ay I
wifgy 1 & wgan g s wro wrg amefire
21 £7 e Y o amed | TR
wfawT & /7 qoAr fodid F F17 90
TeRE AR A §, 9 ag o
70 %o ¥ A FT 109 Fo A% § | A
a1 g @ 6 600 %o ATFH T FW
450 o AR HE I HE FEAATAZ! |
far @Y 1 600~700 To fiymar
ag Y weqw doi & s €1 a7 "
2 fs ga ar it foyer wfegd ) afew
WTT KT WY WH AKY, gATH A Afqw
fomis § e &2 ov &z qZedm
BT wifigd, A WY W T A T AEA,
N rTEET sama ® fold &
¥aTT 185 WIT 195 & WETT X
N g€ wargw v faeaT g, a8 A1
frrerar arfi )

qro AN wTEE e aTot FAET
¥, o Wi & T ek W X W @
11 ot wr gworw @ ol
ay grave g8 fory aff § fir g7 wrovre
W ez 2 ) gy Wow Tt o %
@ fears woft o off § IR IR
wre & aqwar §f e ag i sy frorey
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&Y e wwif ST A ¥ N & g
dreg ¥ ¥ gafed wa www
waaT A {1 ¥fEw o woer
wHeTRAT # gre ¥ § 7 22 Wrw
whorfal & & 14 T SO @
¥ fora &Y aF®aTZ 100 o ¥ W WIy
WY AR fe
T 60 97T ATT AT, I H AR Gar
7 fa¥, @1 aw g gurdr awrg
wE Wik W Ay &1 gwre ey Wt
a1 § 3T F gAICT MR W wuTE
X1 g g e | g i
TIEY, ST, FTET, HFTT WIT AEqATH |
Tg 97 rE w7 PR w A
firex &t & aqen § fr agwTE FoeE
FATAR A g1 F Fawety, Teak, wTAGT
¥ dodi ¥ wra ¥ golaw ¥ e
gAMY, Fa Y ¥ AT AT A |

tafed & fadms  #&m f§ =g
AgAAT ¥7 ¥ AT A g
I gAY R | AT ST AT g A
gw q9° fF Tar w57 ¥ favr 1 oA
Tgr i 31 71, 1968 &F g7 1 qiwT
afad 1 & e wrfafar 38 ¥ T3
&9 W1 & a1 AGF W | Hfwr ogi
TF TAAHE F7 RS KT AT §, IAH
for g8 T & FgaT OE W frar
8 fs

“Government of pramises, govern-
ment by promises and government for
promises.”
arfesr & fear 39 & q19 o g2 off
2 ¥ o Wrawh 2ard fr Srerdvay
dYT  STEAw F1 TEwraT s g
% 97 ¥ A F@T g | i Y AW
¥ oft 3T chAA gt @) Afer
& sg1 9T § 5 ag €@ Anwer W
g v}, v w1 gl #fade gw v
qIT WTK IT B § 997 g Foremr §
ar 11 P & gmaw eafer T
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&t e 2 aoeT< w1 e Tgh §
wg xw fokr gwit fir wg ot wrgd
FE ¥ qwAr angy ¥ oo avi
#1 GETFE € F1TH @A A7 E
tw foyr & frdesr s Tgen § v
T @A g FCAX 1 W AG
fermaurtfragsn A F Mg oo g
aTfe g W ¥ o FT qATE wH-
1f@} § F2 @ (& 39 §1 701 AT
Al

Some hon. Members rose—

Mr. Speaker: Even Mr. Dandekar has
not spoken?

Shri Nambiar: 1 am a co-signatory to
the motion.
Mir. Speaker: 1 know, that is exactly

where we got into trouble. One party gets
two spokesmen.

W goe Wy AL (FET)
oty faqz qA W F97 =9 3T 7

Mr. Speaker: If I give a chance even
to one from each party, it wili go on for
snother two bours. 1 will call one or

two speakers.

Shri Kanwar Lal Gupta (Delhi Sadar):
One or two minutes for questions.

Shri N. Dandeker (Jamnagar): I think
this is one of those situation where, al-
most there seems to be ‘right’ on both

steady rise in the cost of living, and that
the employees affected, whether you stop
at Rs. 350 or Rs. 500 or whatever figure,

D.A, Commission (M.) 19228

90 per cent neutralisation. 1 do not think
onc can characterise the saport of the
Commission as overgancrous. 5o the
case, as far as the Qentral Governmant
employees are concerned, is pretty clear
and beyond daoubt.

On the other hand, one cannot ignore
the impact of this upon public finances
regardless of whether the money is going
to come from the Central Government,
State Government, public sector enter-
prises or whatever else.  But it is not
merely & question of & bill that aggregates
Rs. 170 crores. It is also a question of
the impact of this Rs.-170 crores addi-
tional expenditure by the persons to
whom the additional Dearness Allowance
would be given, upon the economy in

sympathy with the point of view which the
cost of living part of the
Finance Minister has on this, that if this

g
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LShri N. Dandeker]

we have said this to the Government
that they were heading for disaster in
terms of inflation, in terms of a general
rise in prices in terms of rise in the cost of
living, and that there will come a time
when inflation will overtake all your pluns
and policies like the plans and policies of
mice gnd men. And it has happened.

As [ said, I almost feel like saying
let the Government stew in their juice.
But to be one sided in this issue would
oot be proper. However, I do ask mysclf
this what have the Government done in
this very year to retrain the rise in prices?
The Railway Minister added to costs bv
increasing railway fares and freights, and
the Finance Minister countered by increas-
ing the petrol taxes and diesel taxes, so
that the cost of transport all over, whether
by road or rail, would increase. Then,
he added a lot of indirect and direct taxes,
the total impact of which in terms of
general level of prices and cost of living
is already known.

‘So, has this Government done anything
in terms of its taxation policy that would
arrest the rise in prices? Has this Govern-
ment done anything in terms of restrain-
ing extravagant expenditure,—consumption
expenditure as well as the so-called but
phoney investment expenditure—that would
restrain prices? If not, are they entitled
to come over and say to their employees:
you are the only people who must suffer
the consequences of all this, and therefore
please do not ask for this dearness allow-
ance, because additional dearmess allow-
ces at this juncture will admittedly add to
the rising cost spiral?

I do not think that in (his sort of a

Minister to consider: in what form
this dearness allowance for ncutral
of rise in the cost of living to the ex

recommended by the commission be
given? Herelmpporl much what
Mr. Kash Pandey said a!:lt_dewhila
ago. I th a certain amount of it
'houldundoubtadl frozen by way of pro-
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of that kind so that although they get a re-
compense for the rising cost of living,
they put in & certain amount of the in-
crease in dearness allowance into savings
of that kind. But I also agree that it is
not enough to do that [ am clearly of
the opinion that a part of the allowances
should also be given in cash.

Finally, Sir, I would say a few words
about the threatened strike. I think that
there are hardly any circumstances what-
ever in which a strike by public servants
can ever be justified.

An hou. Member: It is the old LC.S.
which is speaking.

Shri N. Dandeker: 1 would put it at
that extreme level. A strike by public
servants is.a strike against the cormmunity
and against the entire economc structure;
it is a strike against all that everybody
wants in terms of further development of
the country, in terms of further production,
in terms of anything that one would care
to mention in the present circumstances
of recession....(Interruptions). 1 have
therefore no  hesitation  whatever in
saying that, on the one hand, the case for
dearness allowance cannot be denied and,
on the other, the government has a case
about the consequences of giving this
dearness allowance wholly in cash and
their case too cannot be denied. There
is necessity therefore to pay the dearness
allowance partly in the form in which it
cannot be spent and partly in a form in
which it can be spent, But, finally, I can-
not justify on any ground any strike, and
the heavy “padding”, that the all-India
strike in all kinds of public activity is not
intended for this or that but merely as
some kind of a token demonstration of
their resentment, cannot be  accepted.
No, Sir, a strike by public
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Mr. Speaker: Unfortunately, he cannot
raise the point of quorum now. There-
fore, I would suggest a via media. In-
stead of making speeches, you may put
questions before the Finance Minister re-
plies, not afterwards.

Shri Namblar: Five minutes cach.

Mr. Speaker: Instead of making
speeches about poverty and all that which
is all very well known, they may put
questions. They may cach take two minu-
tes. The question type of thing is what I
suggest instead of making speeches about
the cost of living and all that which had
been said already. The other alternative
is 1o allow one or two speeches and then
I will call the Finance Minister.

Shri Nambiar: Five minutes each.

Mr. Speaker: Even five minutes each,
it will take another two hours. There
are parties which have not gpoken.

=l ®1C AT qA ;o THo Fo
ax d9z Feafre odffe @ T4
g
Mr. Speaker: There ure not only two

parties, the D.M.K. and the CPI-Marxists.
Gani Dbar is here.

Shri Randhir Singh (Rohtak): Four or
five .from the Congress side also.

Mr. Speaker: Shri Radhir Singh's name
is not here from the Congress side.

Every day, Mr. Randhir Singh's name
is there. He sends slips for everything.

17 birs.
Shri’ Randhir Singh: Sir, I am not
qpeam.onthh. .

snummmm (Kendra-
pan).SuﬂlsRulway Minister is 10
make a statemsent,
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Mr. Speaker: After this, that will be
made. (Interruption).

Several Hon. Members rose—

Mr. Speaker: I am calling Shri Krishna
Kumar Chatterjl. I want io bo fair to
every party and everybody. It is mot a
question of calling only one or two from
that side and avoiding the other party on
this side. Yes, Shri Krishna Kumar
Chatterji.

Sbhri Krishna Kumar Chatterjl (Howrah):
Mr. Speaker, Sir, this is a subject which is
really of great importance. (Interruption)
I hope I will get at least five minutes, Sir.
While I fully sympathise with the senti-
ments expressed by the hon. Members on
the other side, 1 want to say that the
Members on this side also yield to none in
their sympathy for the Government em-
ployees cither at the Centre or in the
States. I was surprised that the hon. Mem-
ber on the other side, while speaking in
this air-conditioned chamber, forgot to
mention the State Govrnmen: employees—
millions of them. The Stats Government
employees are also equally suffering; they
are just like the Central Government
employees; similar is the case of the ser-
vants of the local bodies, and also the ser-
vants under the various public undertakings.

gether. It is not possible.

I will just read out to you
Gajendragadkar Commlnbn'

gence to read out just
that report. They have said:

“That is why we wish to emphasise
the fact that even while we are mak-
ing. our recommendations in regard
to the payment of dearness allowance
in future we are quite clear that
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I am one of those who plead for a dear
ness allowance, and not only for the dear-
ness allowance but for a nced-based salary
in a socialist State. It would be a tra-
vesty of truth if anybody conies here and
says ‘that our Deputy Prime Minister is
trying ® shirk the responsibility in res-
pect of Implemerting the Gajendragadkar
Commission's report.  That is not so.
What 'he has been saying before is that
the price rise should be checked first and
then the question of dearness allowance
could be taken up. 1 had a talk with some
of ‘the Central Government zmployees
only the ofher day. I told them .point-
blank, “Do you believe that an increase
of Rs. 10 or Rs, 15 in their prescat dear-
ness allowance, and thus, in their total
emoluments. will solve your problems?”
They replied, “No. It cannot solve the
problems.” (Interruption). 1 am with
them; I plead for them and I say that
they should get relief and they should get
something, the money, as the Gajendradkar
Commission has reported. But then, what
our Deputy Prime Minister has been ask-
ing the people was, he was asking for
some more fime to see that the price rise
is checked first, which is also the essantial
provision in the Gajendiagadkar Com-
missions Teport. 1s there anything wrong
in #t; if the Deputy Prime Minister says
that ‘he only wants time? Shri Nath Pai
said ‘that the Cemtral Government em-
ployees are entitled to get the
dearness allowance from February last.
Well, from February to August, during
these threc six o8d momths, they have
ourried on; they heve ‘been Mwing; not

one with them. (Mterruption) Therefore.
I enly appedl to their sense of patriotim
and thelr sense of responnibility for this
,comftry. Tt is an
Therefore, it wowld be
political leaders would put it
hedths “thet this is

41

to
it

%
HE
aga? i?
x 3#3'8
Eg?:gigiza
M THEHT:

AUGUST 12, 1967

D.A. Comanission «M,)

19234

calculating the effects it will produce, the
chain of effects it will produce on the
economy. Therefere, h= is only pleading
tor time. The approach is quite clear:
that he does not want to deprive the Cen-
tral Government employees or any other
employees of anything whatsoever, That
is the point. He is thirking not only ot
the Central Government employces but
also the employees of the State Govern-
ments; he is thinking of the employees in
the poblic undertakings and he is think-
ing of the employees of thc local bodies.
He is more alive to this question than
anybody e¢lse, The hon. Members on the
other side have said that he is not think-
ing of them: it is not so. Our Deputy
Prime Minister is quite alive to this ques-
tion and he yields to none in his feelings
on this question that concerns the em-
ployees, and the thoughts entertained by
them. [ would appeal to the hon. Mem-
bers of this House not to approach this
question with a political motive, but to
see that u patriotic motive is generated
even amongst the employees, so that in
these difficult times. 1o tide over the crisis,
all of us may unite and make a little bit
of sacrifice, so that in the long run we
can pay them more and bring about socio-
econbmic justice.

Shri V. Krishnamoorthi (Cuddalore):
Sir. even though the Gajendragadkar
Commission’s report has been placed be-
fore the House two months back, Govern-
ment has not taken any decision 1o
award the increase in DA in the form of
cash. The bon. Fisance Minister says,
it will give rise to price inflation. Who
is to blame? It is the Government of
India to blame and not the workers. Now
be says, we will give in the form of cer-
tificates. The commission was appointed
for helping the workers to have a better
life. Can certificdtes be eaten? Cam it
satisfy the workers?

responsible for all these things. When the
Government of India raises the DA, it has

money? If he cannot find the money, let
him wt least lsten to the opposition’s
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money. He does not do that. At least
he can nationalise the -entire banking sys-
tem. It is the private banking system that
is responsible for ihe inflationary tenden-
cies. This capitalistic Government is
supporting the capitalistic business and
allowing the privatc banks to raise the
prices. If the Deputy Prime Minister is
unable to hold the price-line and to find
money 1o compensate the workers, let him
quit office; let his party quit. He has mo
business to continue in office after 15th of
this month.

Shri Nambiar (Tiruchirappalli): Sir, |
would only say that the Finance Minister
has partly succeeded in his attempt to
make the Central Government employocs
1o agree to the Gajendragadkar Com-
mission’s award. Prior to the coming
into being of that commission, the om-
ployees were opposed to the cemmission.
They said, we do not want it. Now Mr.
Morarji Desai has succeeded in pinning
down the employees and making them
accept the commission’s award- Now he
wants to go a step further and say, even
that 1 am not going to give you. This is
the simple logic of what he is atsmpting
to do. He must clearly understand that
the next step he is going to take is a false
step, by which he will bring doom Dot
only to himself and to his ministry, but 1o
the people also by u general strike and by
the very stout resistance of the cmtire
working class of the country.

(SAKA) D.A. Commusion (M.) 19236

cord and we have answered it. Atter
getting the approval of this House o in-
crease fares and freights, after Lkoqping
apurt Rs. 13 crores towards payment of
increase in dearness allowance to the rau-
way employees, now the Finanoe Minister
comes and says that no more money is to
be paid in the name of dearnsss allow-
ance, we can only give the increase in
puper, the paper which only donkeys eat.
Where did that sum of Rs. 13 crores go?
Do you want to hoodwink the _people.
When you wanted to increase the fases
and fraights you came before this House
and said that because you wanted to pay
increased dearness allowance to the ex-
tent of Rs. 13 crores you wanted more
mancy. When you got that moacy, ¥ou
say that you would not pay anything. Sir,
this will not do.

Their argument is that if more money
15 paid by way of increased dearness
allowance there will be more inflation. In
the last eight months, right from January
up to this day, no increase hms been given
to the government employees in their
dearness allowance. But the prices have
gone up sky high. How did it happen?
Therefore, it is clear from realities that it
1s not the increase in dearness allowance
that is going to help the spiralling of rise
in prices of commedities. It is a false
theory. Many of my colleagues  bave
already spoken about it and therefore I
am leaving it at that.
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creates a situation where they are forced
to go on strike, then the entire responsi-
bility must be borne by the Government,
the Finance Minister in particular, and
not the Opposition. We do pot want to
see an all-India strike. Do not think that
we want to incite people to go on strike.
We warn you. Do not create a situation
where a strike will be made inevitable.
Do not force the employees. Let them
have wisdom at least at the last minute.
Let the zero hour be an hour when they
will understand, they will appreciate the
difficulties of the employees. Let them
understand the difficulties of the poor
millions of workers on whose toil and
servicé this Government is alive and exist-
ing today. Let them not forget that
A dre Fwremar (fadie)
qens wiEW, WAl Fga A weEd
¥ dzw T WA F AT A AT A
faare w#z foég 1 & wid A%
7 ¢ faafad 7 12 & gava 24 T
g g3 Ak g F AT 4
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Mr. Speaker: Shri Nath Pai:

Shri Nath Pai: Thank you very much.
Shall I begin again? [ cannot disobey
you.

An. hon, Member: He has already
spoken.

Mr. Speaker: | am sorry. Shri Kripa-
lani.

Shri J. B. Kripalanl (Guna): Mr, Speaker,
Sir, 1 have only a few words to say. I
um sorry that our governinent lives from
hand to mouth. When a difficulty arises,
it tries to postpone it by appointing com-
mittees, and those commitwees are  ap-
pointed of their own choice. DBut, when
the committee gives a repoirt 1 think the
government is in honour bound to carry
out the terms of that report. It is mo
use cavilling at what the committee has
said. And what it has said is really rea-
sonable. Therefore, not to prolong the
discussions 1 would say it would be ad-
visable for the government to carry out
what has been decided by a committee
appointed by themselves, rcsided over by
the retired Chief Justice of the Supreme
Court. That is the way of wisdom, if
they do not want to create any trouble
and discontent among Government em-
ployees.
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The Deputy Prime Ministor and Minls-
ter of Finance (Shri Morarji Desaly: Mr.
Speaker, Sir, I have heard with the grea-
test attention the views expressed so forge-
fully by severnl hon, Members of this
House on the question of Dearness Allow-
ance which is pending ut present. This
is one of the most unpleasant duties ome
has to porform at this juncture and it is
only with the consciousnsss of the un-
pleasantness of it that [ am speaking on
this scoasion. | have been compared
with Dhuryodhna, Don Quixotc and what
not. But that is not what worries me or
brings unpleasantness to me. After all,
Dhuryodhna was also very great in his
own way........ (Interruption).

ruler too. (Interruption).

Shrli Worarjl Desai: |
ideal. My ideal is not that of

dhna. That is perhaps the ideal of the
person who compares.. ..
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which I am that the finances of the
country have been entrusted to me I may
be inadequate for it; I may mnot be
capsbie of it. But that is the fast.

An hon. Member: Very unfortunate.

Shri Meorarjl Demak Well, make it more
fortunate. 1 will have not regrets. |
will be very happy. Therefore, that need not
worry my hon, friend. If T do not con-
sider this from the point of view of the
finances of the whole country, not merelv
of the Central Government but also of
the States, ] would have failed in my duty
in this office. I have no quarrel with my
hon. friends who argue in favour of
giving or in favour of implementing fully
the Report or the recommendations ot
the Gajendragadkar Commission. They
are, certainly, entitled to argue and press
about it. Am I also not entitled to ap-
peal to them which I have done during
the last two days to see the coaditions of
the country and what will be the effect
of doing this? If they do not agree with
me, I do not quarrel with them. I do not
give them any adjective. But if they dis-
agree with me, then I must accept what-
ever they say! This is a very cruel logic.
That is all that T can say.

After all, ultimately it will be for the
Government to take a decision consider-
ing alt the aspects of the case. The deci-
sion may be difficuit, may be full of diffi-
cuit comsequences, and yet, it has to be
taken. H I feel and consider, after hear-

I

1
left with? That is what 1 have pot to
consider. lfl’unm'll'lm
todlsc‘l.ul Loume to consider further,
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in oratory or in flourishes becauss I have
not been able to acquire that; I wish I
had acquired it and in that case I would
pecthaps have silenced him more effec-
tively. That oratory does not silence mmy-
body is also known ro evervbody besswse
ultimately facts have to prevail and to say
today that if this amount is given the
priees will not sheet wp, I can only say
that it is only those who Jo not want to
sec the facts who would say that. 1 do
not see how it requires any technical or
cconomic  knowledgs to sec this factor.
Every time demrness allowance hes been
given during the last few years, prices
have shot up.

Shri Nath Pal: They have shot up even
when dearness allowance was not paid.

Shri Morarjli Desai: Then it is all the
greater a danger that niore fuel would be
added to the fire. ..

Shri P. K. Deo (Kashandi): Who sart-
ed the fire?

Shri Momarjl Desai: That is what one
has to consider. I am prepared to grani
for the sake of argument, even though 1
do not accept it, that this Government is
responsible for it; granted. ... (Interrup-

tions).

Shri Piloo Mady: Honesty has to be
rewarded ... .(Interruptions.)

Shri Morag)l Desal: I have not granted u.
Do not be too loud about it.

Shri Piloo Mody: T am sorry. [ with-

draw it.

Shri Morarjl Desai: [ am glad you with-
draw it.

1 have always admitted that Govern-
ment has a share in it; 1 would not say
that the Government has no share in .
My hon. friends have also an equal share
im it; that, they are forgetting. (Imterrup-.
fians.)
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I have got lo see that the duties par-
formed are loyal to the nation. That is
what this Government has to consider.

In.this view, if my hon. friends say that
this Government shou'd consider only the
crunting  of Rs. 60 crores to the Central
Government employecs and that is the
only task before this Government to con-
sider. T would say that my hon. friends
opposite are not saying what they were
saying in the past few days to me. They
have bern asking me all the while to help
the State Governments and all the while
asking me to take up that responsibility
in various things.

" 'Shri V. Krishnamoorthi: Even now we
are asking.

Shri Morarjl Desal: Therefore, if I am
not able to give them raoney, should I not
consider not putting more burdens on
them? That is what 1 have got to com-
sider. 1 cannot say that the Central Gov-
ernment are acting in a vacuum or that
the Central Government should not bother
if the State Governments come into diffi-
cultics. The Central Government have to
bother, not only bother but to consider
and see how these difficulties can be re-
moved. After all, the State Governments
and the Central Government do not work
in isolation or do not work opposite each
other. They work together and they have
to work together and they have to consi-
der the difficulties of each other. That
is how the Central and State Governmen!
have to work. N

Shri S. M. Bamerjee: Docs he propose
to pay them?
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Shri Morarji Desai: I do not propose
to pay them. :

_sms.mmmn.multu

it?

Shri Morarjl Desai: Therefore, I have
got to consider how best [ can help them.

Shri Namblar: By not giving to any-
body? That is the solution?

Shri Morarjl Desai: | am not denying;
it is not refusal; I am not refusing to
implement the Gajendragadkar Commis-
sion’s recommendations. That is not
what 1 have said. I made it very clear
to my hon. friends when T discussed with
them.

Shri Kanwar Lal Guopta: He is com-
mitted to it.

Shri Morarji Desai: There is no ques-
tion of committal to anything. I cannot
say and nobody can say that this is an
award.

At least I
people say it.

do not accept it even if

Shri §. M. Banerjee: 1t is 1antamount
to an award.

Shri Morarji Desai: 1 would not say
that 1 would not respect it. I have got
to respect it. Government had appoin:-
ed the commission and they have made
recommendat'ons after careful considera-
tion. Therefore, one has to accept the
major recommendations, but I cannot
accept everything that they have said. If
1 differ on some things, well, I shall have
respectfully to differ from them. When
they say that a Pay Commission should
be appointed after two years, whatever
may be the condition, whether the price
rise goes up to 235 or 245 or whatever
it is or does mot go up within two years,
well, T do not accept that position. They
also say that the capacity of Government
or the employer cannot be
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will be valid if in other respects he effects
some economies in the administration of

the country.
Shri Morarji Desal: My hon. .
An hon. Member: Leader.

Shri Morarjl Desai: 1 cunnot call him
my leader. He has ceased to be my
leader, but he is my elder. I certainly
accept that, I shall always accept it and
accept it with affection and not merely
accept it ordinarily in language. And he
knows that that is my attitude towards
him. I may differ as he can differ from
me and he can tell me, and he has a right
to do so.

But as I had said before, [ am not
accepting these two things. As regards
the other things, I have not said that
T am not accepting the other things. What
[ do not accept is that it should be paid
only in cash; I am not accepting it. But
I .would say that it is not merely that
1 am looking at it from this point of
view that this can be done and nothing
else can be done.

Here also, I have taken a lesson from
the Gajendragadkar Commission’s report.
They say:

“We may, in this connection,
incidentally point out that during the
course of our discussions with some
of the representatives of employees,
we gathered the impression that if
the Government took comprehensive
action, unpopular though it might be,
and involved the whole community
in an endeavour to assist in the
process of controlling prices, even a
proposal to defer the payment of a
part of dearness allowance which will
be admissible to the employces on
further rise in prices would be
considered by them favourably®.

By the employees’ representatives.

“In fact, in one State, such a mea-
sure (which involves the payment of
additional contribution to the provi-
dent fund or insurance schemes,
thereby reducing the actual cash pay-
ment of additional desarness allow-
ance) has already been adopted and,
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we understand, accepted by the State
employees. We were, however, told
that we should not suggest any such
measure in our report because if
such a measure has to be adopted at
all, it must be a part of an integrated
effort, involving the whole commu-
nity, and not an isolated measure by
itself. The employees added that if
profits, incomes and wages are sought
to be controlled, both in ‘the public
and private sectors, an integrated and
comprehensive scheme will have to
be evolved, and in the contexr of such
a scheme, a proposal to defer the pay-
ment of a part of the dearness allow-
ance or any other similar proposal
could be considered”.

Therefore, they have also recommended.. .

Shri Nath Pal: No. Please see page 54.

“After examining all the considera-
tions involved, we are unable to re-
commend any ‘alternative forms of
assistance. .™

This is their final conclusion.

Shri Morarji Desai: A little further,
they say:

“We are conscious that it is beyond
our terms of reference to suggest any
remedial measures to meet the pre-
sent serious situation. We wish to
make it clear that we do mot purport
to do so. Even so, we think it would
be permissible to refer to some of the
suggestions which have been made by
several parties who discussed the
problems with us”.

This is how they have suggested it. I
do not say they have made a8 recommen-
dation. But they have suggested it and the
suggestion is - also a recommendation.
That is how I look at it, I cannot look
at it otherwise. I do not thipk language
has any other meaning, if this is not the
meaning.

Shri Nambiar: So the recommenda-
tion to give monetary payment is mnot
acceptable and is not a recommendation.
But a suggestion is & recommendation.
Recommendation is not recommendation!
What a logic it is? . .
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Shei Mewaril Besai: A recommendation
is & recommendation. | have not demied
it. Where have [ denied t7 But if F am
considering this suggestion seriously, could
I not request my hen. Iriends to co-
operete with Government m this matter?
This is a national problem. Yes, I may
go @ little fariber, [ may go a little less.
‘This is a metter in which if my hon.
friemdy are prepared to discuss with us
seriousty, Government are prepared to
discuss with them as to what should he
done in the matrer.

Shel S. M. Bamerjee: First you decide
that you will pay in cash. We wilf find
out the money for you.

Shri Morarjl Desai: Therefore, that is
not the discussion they want. So Geowern-
ment have got to decide themsclves. Go-
vernment will Tave to decide. If my
hon. friends do not want to co-operate,
do not say they must. How am I to do
that? But | hope they wil! think twice
hefore they contemplate launching a
general strike of government employees in
this country. ...

Shrt 5. M. Banerjee: Token strike.

Shri Morarjl Demal: at a time when
we are in a very difficult situation, as is
admitted by all. Even if they blame us,
they admit this. This is a fact. Do you
want to increase it, to .ncrease tbe travail
of everybady? If this is what they want
to da, 1 can only say that T feel sorry—I
would not use any other language which
they would provoke me to do. T do not
want to be provoked. Tt is mot right for
me to be provoked. My hon. friends
can be provoked. I will have no quarrel
with it. But I cannot bc provoked about
it. Tt is not right for me to be provoked,
specially in a matter where cven my
sympathies would be with them, consider-
ing the situation in a different manmner. Tt
islqueﬂionofwhnlhlnpttodoin
the circumstances im which T am. T do
not want to speak more in this vein
because then my hon, friend, Shri Nath
Pﬁ,wﬂlﬁnmﬂmrhuallm—
Miuwfkhmmﬁlg.m.
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Shri Mocarjil Desal: Why do you deny
me even the right of having sympathy? 1
cannot understand it.

Then, my hon. friend also said I have
hef:omc reasonable, but I am still ten-
acious. Does he want me to be less tenaci-
o@sthmheis’r I am taing a lesson from
him. He is more tenacious than me be-
cause he even refuses to argue, I do not
refuse to argue. What can tenacity do
more than that? That is reasonable
tenacity. Mine ix  {irmness, it is oot
tenacity.

What have we to consider in this
matter? It is not merely looking after the
interests of the employees, which is cer-
tainly the business of Government, of any
employer to do, but the business of Gov-
ernment is not merely to look after its
employees, the business of the Govern-
ment is to look after the whole popula-
tion. There are four ftimes the number of
Government omployees who are  getting
far less then what the Government em-
ployees are getting, and their conditions
are becoming worse and worse in the
rise of prices, and if therc is a further rise
in prices, in trying to help my friends
here T will make their conditions far more
worse. They are a larger number of peo-
ple. Because they do not or cannot create
trouble, does it mean they should mot he
heard, and they should be put in the dust
bin. and those who can promise trouble
only should be heard? Thereface, that
will ot be a right thing. If ow hen.
friends want me to do well for them,
then they must leave to me the finances to
look after thai, but if that is not dane,
and if the money which is available with
Goveroment is to be utilied oaly for
Government employess, does the theory -
mean that the Gowernment sheuld run
only to pay the Government employees?

Shri §. M. Banerjee: We never sald.

Shri Morarjl Desal: Tt is not a theory
on which the Government can work.

mdm,miahuqmtnbecomw
in all its aspects.
My friends o not wamt me to repeat

all the arguments thee we discussed. T
willrﬁmmﬂh‘“ thid.
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Wt "o ®lo &1 : faer war A
ferelt & @y, atzd §— I # &wr
¢, @ Wit qeaTaT & WIT A AE amEr
t"ﬁ'ﬁmtl

Sbri Morarjl Desal: There is no ques-
tion of giving any excuse. Why have I
to give any excuse? 1 am not labouring
under any mis-conception of my duties. I
have got to perform my duties, and I am
trying to do so. You may say I am do-
ing it wrongly, to that also 1 have no
-objection, because that depends upon each
one's view of what I do. I do not know
‘whether I will succeed or not. It is not
a matter for me to speak, If my hon.
friends are so sure of their success, why do
they want to threaten me? It is only the
weak who  threaten. The  stronge lest
people never threaten. and it is not the
policy of the Government to threat:n any-
body. Why should we?

ol WK G . GO FU-
=T AT & R F Faae E

Shri Morarji Desal: it is not my busi-
ness to do so. My hon. friend who spoke
just now has the Jargest share in upsett-
ing every thing, because he always
believes in this kind of stoppage of work,
Bombay bandh, Hindustan bandh, this
bandh, that bandh.

s TVT §q% QAT : OWT FTAR ST
T FET R

Shri Morarji Desai: That is how also
the economy gets upset. If the economy
gets upset in that manner, how can you
merely blame the Government? It is
therefore that this question has got to be
considered very clamly and objectively
and in the interests of the people.

Shri Kamal Nayan Bajaj (Wardha):
“They receive their orders from Pekiny and
‘Moscow.

Shri Morar}l Desal: That is all I would
request my hon. friends to consider.

Shd M. L. Somdhk: The d
‘brought forth valuable points of view,
and T may assure you that dialogue and

1926 (AiQ) LSD—6.

discussion and a semse of co-operation
motivated us in bringing this matter here,
and therefore no personal invectives were
intended, but we would be failing in our
duty if we do not convey to this House
the sense of bitter resentment, the sense of
hopelessness, and I would even say,
and I use this word advisedly, the sense
of betrayal that is felt by the Govera--
ment employees on this question.

We are concerned with wider public in-
terests, and the debate showed that mem-
bers of the opposition, and I dare say
members from the other side also, were
concerned with  public intere-ts But
should principles and assurances be given
up merely because an emergency looks
before wus? Emergency is the time to
assert principles., and even sometimes to
reaffirm assurances. The loyalty of gov-
ernment employees is not doubted. Their
patriotism was borne out by their examp-
lary behaviour whenever this country was
faced with external aggression. My friend
here was rather, I would say, ({rivolous
in his attitude about Pakistan and China.
We are serious about the question of
Pakistan and China. We do not want
war with them. But deterrence is the way
of politics and we must deter Pakistan
and China by our solid will and our solid
strength. Dearness  allowance for the
government employees is, I submit in all
seriousness, an effort to make them live
above the subsistance level and give them
solid strength and faith in that strength.
.. (Interruptions).l. therefore, suggest that
the idea of cash payment urged by mem-
bers on this side had been given with a
sense of seriousness. . .. (Intcrruptions)
The hon. b here ed the
Finance Minister when thecy called on him
the other day and I think he should not
have any reason to doubt their assurance
about their interest and concern. There is
a party here which rules in Madras; it
fs concerned with the state of affairs
there. We are all interested in helping
the hon. Finance Minister in finding ways
and means of getting resources. But the
decision taken to upset the recommenda-
tions of Gajendragadkar Commission, a
commission of such high standing, means
justice delayed, that is, justice denied.
‘That will create frustration which we must
avoid. The strike is mot intended to be a
kind of some ominous warning. What
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Mr. Speaker: 'Ihequedionia.
“That this House takes note of the
Report of the Dearness Allowance
Commission on the gquestion of the
grant of Dearness Allowance to Cen-
tral Government Employees in future,
laid on the Table of the House on
the 6th June, 1967."

The motion was negatived.

Stri Nath Pai: Sir, what is it that you
but to the vote? It only says that the
House takes note. The procedure is quite
wrong. I think that Dr. Ram Subhag
Singh knows that such a motion is mever
objected to. It is the first time that the
House has voted down such a motion.

Mr. Speaker: We go to the next item
++(Interruptions.) 1 had put the motion
to the vote and I had declared that the
Noes have it.

Shri Surendranath Dwivedy: Sir, the
Railway Minister is making a statement
now, I believe?

ot e frrd : wamw R,
fraw 342 & W9Ed WO AT wT
s ) fraw 342 €8 AEI R

“A motion that the policy or situation or
statement or any other matter be taken
into consideration shall not be put to
the vote of the House,...."

An hon. Member: it has been agreed.
Several hon. Members rose—

Mr. Speaker: When too many Mem-
bers get up, when he wants to make his
point, it does help anyone. Allow him
two minutes; T will give my opinion. You
are not really helping me by standing like
this. ‘The_ hon. Member has referred to

Security of Passengers an
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rule 342. Meanwhile, the others cam
look into the rules. It is mot this rule
which applies, but there is another rule.

ot wq fowd : @ @1 & vy @
ar @t e fadw w1 F e ey ?

Mr. Speaker: This would not apply.
I have already put it to the vote.

ot wq forad : Afew 77 a2,
FEt a=7 A7 Far 9v \WfET A9 F @
o FF 39 9 fear |

Mr. Speaker: It is all right.
put to the vote.

You cannot raise it now,
been put to the vote.

Some hon. Members rose —

Wt ag fawd : e & =
T 1 @ foar O feT oqw AT
QAT E FOW | oA wER, F-
ATEr F 7ATH 1 & fear o

Shri N. Dandekar: The motion is to
take not of the thing. But they have
taken a vote on it: it is a mistake, There
is some error in the procedure.

Mr. Speaker: Order, order, Shri C, M.
Poonacha.

I have

after it has

17.52 hrs.

STATEMENT RE. SECURITY OF
PASSENGERS IN HOWRAH-KHARAG-
PUR SECTION OF S. E. RAILWAY

The Minister of Rallways (Shri C. M.
Poonacha)r There have been sporadic
cases of looting of passengers between
Bauria and Deulatl stations on Howrah-
Kharagpur section, and sincc June 1967
this Section has been badly affected by the
hold-up of trains for various reasons. In
view of the incidents of rowdyism in the
Howrah-Kharagpur suburban arcas,
escorting of most of the passenger trains
has been started by three Companies of
the Railway Protection Special Force



